
FORM A

PUBLIC ANNOUNCEMENT

IUnder Regulotion 6 ofthe lnsolvency and Bonkruptcy Board oflndio (lnsolvency Resolution Process for
Corporote Persons) Regulationt 20161

FOR THE ATTENTION OF THE CREDITORS OF BRAHMAPUTRA ROLLING MILLS PRIVATE LIMITED

RELEVANT PARTICULARS

Brahmaputra Rolling Mills Private Limited1 Name of corporate debtor

2 Date of Incorporation of Corporate Debtor 29 /11/2012

3 Authority under which corporate debtor is
incorporated

Registrar of Companies, Shillong

u27100A52012PTC01 13544 Corporate identity number of corporate
debtor

Room No 19, 2nd floor, Vrindavan Markef S l
Road, A$gaon, Guwahati-78 100 1, Assam

5 Address ofthe registered office and principal

office (ifanyJ ofcorporate debtor

6 lnsolvency commencement date in respect
ofcorporate debtor

tB/rr/2022

17 /05/2023 (180 days from Insolvency

comorencement date)

7 Estimated date of closure of iosolvency

resolution process

B Name and registration number of t}le

insolvency professional acting as lnterim
Resolution Professional

Ila.De:
CA Purshotam Gaggar

Registration no.:

rBBr/lPA-001/ rP-P00487 /2017 -18 / 7087 s

9 Address and email of the interim resolution

professional, as registered with the board

Address:
P Gaggar & Associates, Chartered Accountants
3d Floor, Advika, 0pp. Sukreswar Ghat Garden,
M G Road, Panbazar, Guwahati, Assam 781001

Email: purshotamgaggar@hotmail.com

10 Address and email to be used for
correspondence with the interim resolution
professional

Address:
P Gaggar & Associates, Chartered Accountants
3d Floor, Advika, 0pp. Sukreswar Ghat Garden,
M G Road, Panbazar, Guwahati, Assam 781001

Email: cirp.brmpl@gmail.com

11 Last date for submission of claims 07 /12/2022

t2 Classes ofcreditors, ifany, under clause (b)

ofsub section [6a) ofsection 21, ascertained
by the interim resolution professional

NotApplicable

13

l4

Name of Insolyency Professionals identified
to act as authorized representative of
creditors in a class

A. Relevant forms and

B. Detailsofauthorizedrepresentatives
are available at:

A. https://ibbi.gov.in/home/downloads
B. Not Applicable

Not Applicable

A[,
.)

o.l
*1

is hereby given that the National Company Law Tribunal, Guwahati has ordered the
commencement of a corporate insolvency resolution process of the Brahmaputra Rolling Mills

vate Limited vide order no. C.P. 0B) No. 16/CB/2022 dated 78/71/2022; copy made ready and

Prol
municated on 23tu November, 2022

av;

?



The creditors of Brahmaputra Rolling Mills Private Limited, are hereby called upon to submit their
claims with proof on or before 07 /12/2022 to the interim resolution professional at the address

mentioned against entry no. 10.

The financial creditors shall submit their claims with proof by electronic means only, All other creditors
may submit the claims with proof in pelson, by post or by electronic means.

The claims denominated in foreign currency shall be valued in lndian currency at the official exchange

rate as on the insolvency commencement date.

Submission ollalse or misleading proofs olcloim sholl attract penalties.

ptr'
Date t25l71/2022

Place; Cuwahati

PURSHOTAM GAGGAR

Resolution Professional for
Brahmaputra Rolling Mills Private Limited
rBBr/rPA-001/ r P-P00 487 / 2077 -78 / 1087 S

AM
0l.P

o.
*

Pro


